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{c) the steps taken or proposed to the
taken to attract more students to vocational
education with a view to provide them gainful
employment after their education?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). There
are differences in the level of achievement
among States/UTs in the implementation of
the Centrally Sponsored Scheme of Voca-
tionalisation of Secondary Education
launched in February, 1988. Although scme
States are yet to pick up momentum, the
Quick Appraisal Studies conducted by
NCERT in early 1990 in 6 States and 1 UT,
overall indicated positive trends.

(c) The steps envisaged include starting
of need-based vocational courses, organiz-
ing job-linked courses in collaboration with
potential employers, review and amendment
of recruitment rules and facilitating self-
employment.

 Killing of Peacocks in Madhya Pradesh

6142. SHRI ARJUN SINGH YADAV:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether alarge number of Peacocks
were poisoned in Madhya Pradesh;

(b} if so, the details thereof;

(c) whether the culprits have been
brought to book; and

(d) the number of cases of the bird killing
that have come to the notice of the Govern-
ment during the last three years and the
action taken thereon?
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THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c).
Madhya Pradesh Government has informed
that 3 cases regarding unnatural death of
Peacocks,oneeachon25.1.1991,17.4.1991
and 23.5.1991 took place. In the first in-
stance that took place at Nazirabad (Baira-
sia), Rajgarh District on 25.1.1991, 15 Pea-
cocks were found killed. Cases were filed in
court against the two accused by the Forest
Department. The court awarded a punish-
ment of detention til! the rising of the court
and fine of Rs. 300/- each to the two ac-
cusedsS. Peacock isincluded in Schedule | of
Wild Life Protection) Act, 1972. The Act
provides that the person killing an animal
includes in Schedule I shall be liable to a fine
of notlessthan Rs. 500/- orimprisonment for
a term which may extend to years but shall
not be less than 6 months or both. Action to
file an appeal in the High Court against the
said judgement is reported to be in process.

In two other cases 150 and 4 peacocks
are reported to have been killed at Mirzapur
{Talen) and Rosla on 14.4.1991 and
23.5.1991 respectively. These areas of
Rajgarh district are mainly non-forest areas
and no forest officials are posted there. The
cases are under investigation by the police.
The reasonforthe death of peacocks has yet
not been ascertained. The viscera of two
peacocks found dead on the spot has baen
sent for forensic examination to ascertain
the exact reasons of death.

(d) The information is being collected
and willbe placed on the Table of the House.

Single Room/hostel for Government
Employees

6143. SHRI CHINNASAMY SRINI-
VASAN: Willthe Minister of URBAN DEVEL-
OPMENT be pleased to state:



